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MR. SPEAKER: Come to the ques-
tion. 

PP,OF. DILIP CHAKRA VAH:'fY : 
This has already been mentioned by 
Mr. Malhotra. On 12th Augus':, 19'15 
the UGC sent a communication to the 
Delhi University for creation of super-
numerary Posts in the Universities. 
I am quoting from the letter written 
by Mr. R. C. Mehrotra, Vice_Chancel_ 
lor, Delhi University to the President, 
DUTA on November 15, 1977. 

MR. SPEAKER: You have made a 
longer speech. 

PROF. DILIP CHAKR.O\VARTY: 
The UGC's letter was of 12th August, 
1975. The Academic Council held its 
meeting on 22-8-75 and the Executive 
Council held Its meeting on 29-8-75 
and welcomed the proposal and sug-
gested amendments to the Statute~·
these were assented to by the Visitor 
on 3-10-75. 

MR. SPEAKER: What is the ques-tion? 

PROF. DILIP CHAKRAVARTY: 
The question of irregular appoint-
ments of some persons including the 
fomler 'Education Minister, Prof. 
Nurul Hasan who was appointed on 
4-10-75 ~s a Supernumerary Professor 
of the Delhi University and wa!> 
granted lien and he joined on 25th 
March 1977 after losing his Ministry. 
This is amazing and this was raised 
so many times ill this House. Whether 
the Government desire to conduct an 
enquiry into such things and take 
action against those found guilty. I am 
a new Member. I do not understand 
how the Education Minister could say 
that the Visitor could hold a formal 
E!nquiry. Whosoever th':! Visitor may 
be, whether he is the Prime Ministe-r 
or somebody else, he cannot hold a 
f('rmal enquiry. We would like the 
Education Minister to say C'ategorical-
ly before this House as to when a 'for-
lOal enquiry is going to be undertake;n 
and wha'; is ihe time limit? 

An. hon .Member has just n..,w 
started playing polemics regarding the 
students belonging to cpr (M). I do 
not know what is the fault of the 
students in this. 

DR. PRATAP CHANDRA CHUN-
DER: I have to say with respect that 
I have answered all these questions 
before I have already explained the 
steps that we have taken and hO\"1 we 
are proceeding.in this matter. 

WRITTEN ANSWERS TO QUESTIONS 

Outsiders registered with D.D.A. 
*270. SHRI M. A. HANNAN ALHAJ: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state: 

(a) whether a large number of per-
sons living outside Delhi are register-
ed with D.D.A. for allotment of resi-
dential flats, and if so, facts thereof; 

(b) what are the reasons for permit-
ting outsiders when n.D.A. is Wlable to 
meet the requirements of Delhi peDple 
for residential flats; and 

(c) whether Government propose to 
modify the D.D.A. regulations in this 
regard and debar outsiders for allot-
ments of flats? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND lIE-
HABILITATION (SHRI SIKANDAR 
BAKHT) : (a) Yes, Sir, this was done 
from the registration year 1971-72 sub-
ject to the condition that if the num-
ber of applications was large those 
residing in Delhi for the 1 -:1st 5 years 
would be given preference. Separate. 
record of registration of outsiders has 
not been maintained. 

(b) Many outsiders wanted to settle 
down in Delhi. It was felt that they 
should not be deprived of the benefit 
of housing provided by Governrr.en~. 
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(c) Outsiders cannot be completely 

debarred; but a condition stipulating 
-that the applicant must be a resident 
of Delhi for' the last 5 years, and in 
the case of employees of Governme!1t/ 
Public Undertakings and Public Statu-
tory Bod':es, they must have declared 
Delhi as their 'home to\\n' nve years 
priOr to the date of applying for reo 
gistration, has been introduced, this 
year." 

Review of functioning of U.G.C. 

:':271. SHR.I D. B. CHANDRE 
GOWDA: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether Government have set up 
any committee to consider and take 
decisions on the recommendations 
made by the Jha Committee which 
revIewed the functioning of the Uni-
versity Grants Commission and the 
standards of higher education in India; 

(b) what are the main recommenda-
iions of the Jha Committee which are 
going to be reviewed; and 

(c) the time by when its report is 
likely to be submitted? 

THE MINISTER OF EDUCATION. 
SOCIAL 'WELFARE AND CUL'TURE 
(DR. PRATAP CHANDRA CHUND'ER): 
(a) to (c). An Empowered committee to 
examine the recommendations of the 
Unh'ersity Grants Commission RevieW 
'Commit tee has been appointed. Copies 
of the Report have been placed in the 
Library of the Sabha and the recom-
mendations of the Review Committee 

1· t d t the end of each chapter. are IS e a 
The Committee is likely to complete 
its deliberations shortly. 
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